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Review Applicstion No,
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Advocate for the Abplicant (s)

: 57 ) Yo VS Union of India'& Jrs
Applicant(SI_l?_a'k_ﬂ:’gfx,.\fYLV\i’\%;\%@ VS ]

M. Chomds , S.NaIR
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' 2472006 this Tribunal directed the
v Respondents to dispose of Applicant’s
| representation sympathetically. Accordingly,
13 Applicant  submitted representation on
1 07.08.2006 which was rejected by the
u:npugned order dated 20 10.2006. Hence this
O A.

Heard Mr.M.Chanda, learned counsel
for the Applicant. Mr.M.U.Ahmed, learned
ZAddl.C.G.S.C. appeared on behalf of the
Respondents.

‘ Issue noﬁce to the Respondents.
“Respondents are dJrected to take instruction
‘and submit statement.

W

: _Post the case on 17.8.2007. It is made

plear that Pendency of this O.A. shall not be a .

FR

bar for the Respondents in considering the

Applicant’s case for his posting at Guwahati.

Vice-Chairman
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At the request of leaned counsel for the respondents
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four weeks time is granted to file written statement.

Post the matter on 10.10.07.

... 10102007

@%;4

‘ Member(A)

Despite nétia:es? no reply has been
filed in this case lts yet. No-reply-has-been

Call this matter on 07.12.2007
awaiting reply from the Respondents,

Pendencv @f this case before this
‘I'ibunal shall not E;tand on the way of the

Respondents to conslden' the gncvancc of the
Applicant. ;

Send copielté of this order to the
Respondents in the address given in the

Original Apphcatmn

(M R.Mohanty)’
' Vice-Chairman.

|
|
l
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: Todcy. MrM.Chanda, ' leamed  counsel
oy O&/ . Cg),{-'_5 ‘%/ 0"'/0 3 ' appeaiing for_the Applicant, states that the
Applicant is nofk@mq more lntefesied 'ro QVO&I ~
Aanit o lSectiom ,
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- 08.02.2608

Wwle met e

“the mutual transfer ond inthe said premises, / he
~is not interested to press “this - Misc. Pehhon_ .
- No.137/2007; which is accordingly dismissed.

Member (A}

Vice-Chairman

Written statement &= filed in Court

today; after serving a Gopy on the ‘counsel

‘} - /%_ , «'appearing for the Applicant. Subject to thg-
o ',1.;4}.‘.);.70% . .t Jégal pleas to be examined at the time of
t R ST final hearing, the case is admitted.
~Call this matter on 14.03.2008 |
" {Khushiram) (M.R. Mohanty) -
Membern(A) Vice-Chairman - '
L -
o - 12022008 Heard learned counsel for the parties.
c - | For the reasons recorded separately, this
. P-Q&' : O.A. is disposed of.
bt —
Khushiram) ~ (M.R.Mohanty)
Member (A) Vice-Chairman
94,08 ~Ipg/ N
" Copy O
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7 No written sfdteméni has yet been

- ifiledin this case.
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Mr.M.U.Ahmed, learned Addl
Stondmg counsel for fhe WUnion of” Indic
underfckes to enter cppeolrcnce fodoy @5@

the Respondem‘s dnd s?-:‘eks hme to file

‘written statement. S Gl
Call this matter, on 09.01.2008
awqiting written sfatement - from  the

! Respondents.-

" (MRMokarty)®

) Vice—Choirmcn
I

‘ No written sfotement hos yet been filed in

| ,
<l {Khushiram}
Member (A)

,,,,,,,

this’ cose despite three od]oumments granted

. 'ro ﬂ‘*re Respondents within last six momhs It is
prqyled ~on behalf of the Resppnden’rs to grant
them some more time to file written statement.
Prayer is qlbwed. o :

Coll this matter on 08.02.2008 awaiting
wnften stotement from the Respondents.

I ~

' Send copies of this  order fo the

Resppndenfs in the address given in the O.A,

IR

e

| M.A. 139/2007 was filed by fhe Applicant
for an interim. dlrecflon to the Respcndenfs ’ro

consader hxs case fora frcnsfer on mutua! bc:srs
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

oooooooooooo

Original Application No. 184 /2007

DATE OF DECISION : 12-02-2008

Sri Bhupen Kumar Khangia ‘ _
.................. et e s s seee e e ADPHCATIE S
Mr M. Chanda ,
vveneeeneoJAdvocate for the
Applicant/s
-Versus -
Union of India & Ors.
............................. e e . RESpODdent / s
Mr M. U. Ahmed, Addl. C.G.S.C _»
........................................ crerieriisni s eeneeeees e AdvVocate for the
| Respondent/s

CORAM

THE HON'BLE MR MANORANJAN MOHANTY, VICE CHAIRMAN

'THE HON’BLE MR KHUSHIRAM, ADMINISTRATIVE MEMBER

1.  Whether reporters of iocai newspapers may be allowed to see
the judgment ? Yes /N6~

2..  Whether to be referred to the Reporter or not ? Yes/No~

3.  Whether their Lordships wish to see the fair copy of the
judgment ?




¥
CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
Original Application No. 184/2007.
Date of Order : This the 12th Day of February, 2008.
THE HON’BLE MR MANORANJAN MOHANTY, VICE CHAIRMAN
THE HON'BLE MR, KHUSHIRAM, ADMINISTRATIVE MEMBER

Shri Bhupen Kumar Khangia,
S/o Kesha Ram Khangia
. Office of the Development Commissioner for Handlooms, .
Industrial Estate,
Takyelpat, Impual-795001. .
Post Box No. 18 (Manipur) ....Applicant

By Advocate Shri M. Chanda

Versus —

1.  The Union of India
Represented by the Secretary to the
" Government of India, -
Ministry of Textiles,
New Delhi-110001.

2.  The Development Commissioner for Handlooms,
Ministry of Textiles,
Govt. of India,
Udyog Bhawan,
New Delhi-110001.

3. The Director,
Weaver’s Service Centre; ¢
Ministry of Textiles,
Govt. of India, -
Khanapara, Jawaharnagar,
LILH.T Campus,
Guwahati-781022.

4.  The Officer-in-Charge,
"Weavers’ Service Centre,
Industrial Estate,
Takyelpat, Imphal-795001.
Manipur. ........Respondents

' By Advocate Mr M.U.Ahmed, Add1.C.G.S.C

A



ORDER

KHUSHIRAM (MEMBER-A)

On the prayer of counsel for both the parties this matter is
taken up for final disposal.
2. Heard Mr M.Chanda, learned counsel appearing for the
‘Applicant and Mr M.U.Ahmed, learned Addl. Standing counsel for
Union of I;ldia appearing for the Respondents and perused the
materials placed on record.
3. The Applicant faced transfer from Guwahati (in Assam) to |
Imphal in the State of Manipur. In the meantime he has completed
three years at Imphal (Manipur). Mr M.Chanda, learned counsel
appearing for the Applicant subnﬁtted that since the Applicant has
completed three years at Imphal, his case deserves consideration for a
transfer from Imphal. He also makes a statement that there are large
number of staff stationed at Guwahati for more than 15/17 years and
that, in the fitness of the circumstances, they should be replaced by the
members of the staff like the Applicant.
4. Without entering into the merits of the matter, we dispose
of this Original Appﬁcation with direction to the Respondents to
consider fhe grievance of the Applicant (pertaining to his transfer to
Guwahati) and pass appropriate orders.
5. With the aforesaid observation and direction this Original

-
Application stands disposed of.

o¥
M W/\ 07’\
V7 (KHUSHIRAM) (MANORANJAN MOHANTY)

ADMINISTRATIVE MEMBER VICE CHAIRMAN



i3 Applicani was appoialed as Arl Designer and.. posied .al weavers’
Service centre (WSCY, Guwahati,

13052004 Transforred from WSC, Cuwahati and posted at WSC, Imphal
(ivianipur) {Annexure-1) -

19052004 Appiicant submitted Tepresentation against the fransfer and praved
for reconsideration of his Lransfcr ordor

.
S s e T Vs V] ¥ . o R _“i‘“__\ 3 e e AN . T C A o e g - By
&/ 2008 Tle was relj vea iroin WSC, Guwahall - o fARnExure-2)

%,

2740.2004  Applicani submitied a1 dnoiher f“DiebEﬂlﬂllbﬂ nauaimfr his conditions
and prayed for his rotention at Cuwahat, .
{ Anncxurc—S‘i
22122004 Submitted another fepresentation reiteraling his prayer alofesaid.

alore
{Annexur re-4) -

17.02.2005  Applicant submitted representation to the authorities as-hecauge ha-- -
has been facing & extreme difficulties in disdl caarging His du ties due to

language barrier, even he was threatened in dire consequences. .. .

{Ammexora-R)- -

A 11 A The wife of the applicant submaitiad ~n Amis 2T o - ST~ F S
22012005 The wife of tne applicant submitted ag pea 1o Hy > Tespondent i

3 prayed for his transier to Guwahati, . - -{Ammexure-6)

0% 0% 2006 Annlicant regiiected the rhrm“fnr Ws(C G uwahah-tn rongider his

L et TFE s Ao L
for with Shei DK Cajendra Singh, Pubt_(_d, ‘at

Guwakhail, {Annexure-7;. “«



. 'L'.."ﬁ Lhevi R K, *':'.}'311‘...1":'. »:::-“:g.lu, a counter ’E'ua 05‘. l.he up;}uLzL&Lﬂ'uxLuts

.08.20086 Applicant bumxutu_d @ comprehensiye T rt_pn,bt.ntauun and previous

~t

the same capacity -at WSC, Guwahati—-also —submitted - -a-— -
representation praying for mmuiual iransfer from. Guwahati_to
Imphal. ' o -

6 fA‘Lﬂl] ‘l‘fi ge‘ }.'l U_h : ‘0 H“ﬂ]1£ nt aﬁ?rg?l‘ d“*}l‘lk'f"’ﬂ’—l_l’ﬂﬂf* T’I“i}‘“'l‘l‘!-{l :!Tl(;—”"’""
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ARy bR r KA Lt \nﬂl
the Hon' Tribunal directing -the wrespond"ntb_tomgummer them__,

. . —
previous re r@sen;atwm an also t‘}e Comp BYChensive re-‘reseuta‘a 2
I COIPTERensIive 1ePres

-t e e e g

with two weelcs and pass am)rovnate ~orders. wzﬂnn»awnenod—ofm-ﬁ

A nnexure-S}»—-«

renresentations - a_lgp_o with -the- -}11dom&nf gl mnravpd wfnr————:

apre
consideration of his case of transfer from Im}’)}ldl to_Guwahati.
( -A mquvu&@‘ o
20.10.2006 _ Therealler respondem -n0..3 informed.the applicant. that Uiere- 154!0_.m
vacant post of Art-Designer at WSC,Cuwahatiand his trreferrass

st
"

would be considered in due course. Whereas-in number_jof»case
CIGTUA ‘L'i.'ﬁl‘ﬁf& Was \.1\.!"'&&. on &trancdids uO‘iz’s.uCIuﬁuua, b‘uu }.ﬁb- Casc.

was not considered. whercas he has comnlctcd»—a—tenurc-ct»morc ey

e e e ey

than 3 years at WS, Imphal,

(Annexure-10)y-—

Hence 1his O A before this Hon'hle Tﬂ}j{!ﬂ.ﬂ”\

FRAYER
That the Hon'ble Tribunal be pleased to set-aside-and-quash-the-impugned—-
memorandum no. T WSC/CAU/ TR/ IMPLT2— (99)708/ 11877 dated

20.10.200¢ (Annexure-10). .

’"hm the respondenis be directed to grant_} tmnsrer, and@smg o; he

applicant -to Weavers'-service centre~Guwahati 0n-~c49mnassmnate—gmuad

—, R

further be pleased to-dirvect therespondentstoframe - fair-transfor 7O jzz*.y*in"""’f ‘

the light of the observation contained in para 3 or_me Hon'ble_Su upreme
Court judgment rendered in the case-of Sarvesh. Kuﬂmr—ﬁwasﬁm—versus--—\

I . i IANTY O . P s
U.P Jal Nigam and others reported in (200311, 8CC: page=740—

Any other relief (s} to which the applicant-iv entitled—as—the—Honble—

Tribunal may deem fit and preper.
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Inicrim order praved for: - -

ication, the"applicant prays for thefollowing ——

D‘l.l_r}_n ‘?: }" ndf\nc‘ y nf l.\.. t{l_'¥1}.\. L& L ’j. l,- AR, t& lJ.l.L
interim relief’ -

RN

That the Hon'ble Tribunal ‘be pleased to -direct-the-respondents -that-the \

TS
Peaiw

ndency of this application shall not be a bar—to—the espondents for—
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N THE CENTRAL ADMINISTRATIVE TRIBUNAL —
CGUWAHATI BENCH: GUWAHATI ~\
{An applivation under Section 19 of the Administrative Tribunals Act, 19R3) . ~
Tifieof thecase  :  O.ANo_ | 84 e N
bhri Bhupen Kumar Khangia. P Applicant, -
-Vorsus-
Union of India & Ors. : Respondenis.
INDEX . .
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7. ¥ ;' Copy of representation dated 17.02.05 B
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apblicant

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATT BENCH: GUWAHATI

lHeaton under Saction 19 of the Admim. o Tribumals ,

M A AT [ g 4 I nney
GLA. INo, Fyatty
BETWEEN:
hri Bhupcn Kumar Khongia,

'S If..m. ~E thea Thaernal vt e mw Lnee T e AT~ vnn
\_.!LLI.I..C LA LI STV C.I.UP,U. R k z

Industrial Estate,
.LPdl, u.llP.lld_L- "JS‘UUJ.
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t Box No, 18. (Manipu
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-——— Applicant.
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New Della - 110001.

he Development Commissioner for Handlooms,

Adimictaer Af Tavkilan
VIS v Ul 1 TALLITS,

Govt. of India_.

'T.J ......
WL UB Du.tuw an,

New Delhi — 110011.
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i culais of the order {5} against which uuS application is miades

This upplicuﬁun is mude aguinst the inlpugncd. memorandum issued under
no. WSC/GAU/ TRI1/IMP/BKK-12 (99)/06/11877 dated 20.10.2006 b\' the

that the comnrehen re ropregent tation of

rnc?n-nr!o'qi- no. 3 commr l-n icatin epr

&
WA RWE A R I.I-I.Lt& bl e B e M\f.i.l.l-r RS g
fa T 1.1 . ~ S B — + 1
E.[lL dPPJlLdIl‘E IOI nlb frans LI Trom Jmpmu 0 uwanau I‘ldb ot pecn
considered by the respondents. The said representation was submitted in

compliance with the diractions pasced hy this Hon'hle Tribunal i

AL g AL R A aar wmaLihs AAL AT

judgment and order dated 24.07.2006 in O A No. 177/ 2606

3

'Elavuwnnla
LFuAL e

The applicani deciares thai ihe subjeci maiier of ihis appiicaiion is well

within the jurisdiction of this Hon'ble Tribunal.

" Limitation:

The applicant further declares that this application is filed within the
d et amessongm it S n A wmem ] e e JY ol Yy P X JOU . mdideeey Thdlaczamala /
1'“ﬁtaﬁ“ﬂ PErCs be\._d td ¥ S\,\.t'i. i- 21 Ufth Y Ad.u vstrative Tl.lblll.ld}.b Act

That the annlicant 1 itizen of India and as such he is entitled to all the

S A vaaas et S a? T E-Aw

4
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, and privileges as guaranieed under the Consiitution o
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he applicant was initiaily appointed as Art Designer in in 1989 and was

=
(Y]
=
=P -4

at Weaver's Service Centre, Guwahati lmd_er the Ministry of Textiles.

- applicant was transferred in public interest from Weavers Service Centre,

Guwahati and posted at Weavers Service Centre, Imphal in his same

)

apacity of Art Designer. He was theres

F It LR L
-



4.5

Copy of the transfer order dated 13.05.04 and release order
dated 27.05.2004 arc cncloscd as ANDCXUIC- 1 and 2
respectively.

Thai ihe applicani mosl respecifuily begs io siaie thai due io his adverse

health condition and other multiple domestic problems, he was in great

A{F‘ﬁ;ﬂ:lﬁcs ‘-n nTTn r\vt ni: f’1 va}:\ u anA asg Suﬂ‘“ 1\{\ sl=bﬂ1‘i&cd e te)

represeniaiion on 19.05.2004 io ihe compeieni auihorily for reconsideration
of his transfer, followed by another representation to.the additional

Nevalonment Commisgioner for Handlooms, New Nothi thro

NP IR IIILILY . MERN] \Jr ll I)ml"e‘r
channel on 27.05.04 explaining his difficuities and praved for reconsideration

of his transfer order and further for his retention at Guwahati. But having
failad to set a positive response to his ;waver the applicant compiled with
the OTQEI OI tI‘iIIlSIEI' mavmg au D].S Q]Iﬂ('\llﬂ?‘i ana evenruau'v ]01'[18(1 at I\]b
new place of posting at WSC, Imphal on 08.06.2004.

f‘nv\u nF ﬂnc ANy scnir{ﬁcn Aﬁt{.\l‘ 7TNR nn/t g ﬂvl(_-:l‘” ‘_d P

lJ w a L& - e

Annexure— 3).

That the applicant most respectfully begs to state that the applicant is a

)

rore b ortoncion with Rronchial ; fnh]nzng d ig 1mdar

- LR AR LW & 4 g g R fxate EE-S- L E Ao

f ge

et Lok £ 1 Covt Health Scheme (CCHS) Hospita
the constard treatment of Central Govi. neattn Schemeé (CGHS) Hospita

' Diahetes and has heen undergoing treatment under CGHS, G uwahati and

Gauhat Medical College. His only daughter, who is only 14 years old, has

been studying in a reputed English medium private school at Guwahati and

her education cannat he distributed at this sfzge gince cimilar aducational
{lities and environment does not exist at Imphal. In addition to these, the

applicant has to take care of his old ailing father (72 yrs) and mother (67 y1s)

and he ig their nn]v con tn shauider these rnenn’nuhﬂthnc Ag euch it is

neitier possiﬁl' for him to shift his famdly from anmlau nor he is in a

position to discharge his ailing wife and parents at Guwahati from his

Bliggons Kimas- Khionghs,



-y

4.7‘
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- praye ed for his transter t w«.uati bt failed

iﬂ

" H covla o T~ con S R ad 2 -~
PEC Ciit Praci o1 PGSu i 1.<. 1R IP.L 51, WO TICCG GAsS CoOns faiit Carc atc }‘ S mgx,

and not lo speak of s own heaith condition which is deleriorating day by

' dav

That the circumstances stated in the preceding para hereina bove, which have
been occasioned by his transfor from Cuwahati to Imphal has pushe 1 ¢h
applicani to such a difficuit siiuaiion ihai he has been undergoing a
tremendous mental pressure and agony and he is afraid of his own fate. The
applicant approached the authorities tme and again for éons'dcring his case
wilh uimosi compassion and prayed for his re-iransier from Imphai io
Guwahati. He also submitted representations on 22.12.2004. stating all h.lS
difficulties and prayed for his transfer to Guwa vahati hut to no avail.

{Copy of the représén‘mﬁon—dated 22.12.2004 is enclosed

herewith as Annexure- 4}.

That since his transfer to lmphal, the applicant has been facing extreme

diffirnlties in discharging his duties due to language harrier. for his

ignorance about the local language, wiick created musunderstandings and

‘misgivings more than often. Even he was threatened of dire consequences

which he hronght to the notice of the authorifies vide hig w}wn enfation
dmbm A ADNAE il menmicn Ton alom cano o Luotle gz cqsocrag or Fom
aéat a 17.02.2005, wnerelii ne auso maae ﬁi.lu‘lm prayetr for his tiul‘w 1TOont

Imphal to Guwahati. His wife also made one appeal on 22.01.2005 tu the
respondent No. 3 narrating her rondiﬁnn. due to ahsence of her hushand and

C e o P X

Yoz 3
navej

[ =l

It is relevant to mention here fhat the problem of language barrier
faced by the ,_nprﬂwanf hag heen |Pprégj od hy hig 1ocal L'I'IPPI‘IOT officers at

T “; ...... Py

aphal and the Deputy Divector {Design), Weaver's Service Centre, Imphal
vide his letter No. WSC/IMP/Esst/1 (2)/03-05 dated 03.03.2006 has

emnhasized the matter an
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- e grimdadt mam Ak - AWYE Y 01 NS e d
(LG“V Of th\, T Toscentation dat d VF 02,2005, cavnawus WL

A -

saine order aatea 13.05.2004 b

g

hich the applicant was iransierred from
Guwahati to Lmnhaj. although both of them were in the same capacity and
ansibilities in their respective

™

cenire. Shri RK Gajendra Singh, loiliowing his iransier io Guwahail also

faced similar problems like that of the applicant and submitted

Lﬂ'\Dﬂﬂl on mumm basis agau‘ﬁt the ’\ppllfﬂlll But even thEIEﬂﬁEI the
the

(=29

respondent did not consider exther the application of Shri Sin ghor that o

~

transfer which would have served the interest of both the empioyees without

affecting the interest of works in any way.

That having failed to get justice, the applicant approached this How'ble
Tribunal by fﬂmg 0.A No. 1772004 praying for protection of his rights and

P Y o . 1 J [
interests. 1S  rioit O O r.-ut

[« W

and order date
24.07.2006 disposed of the said O.A.No. 17772000 dJIegtm the respondents

two weeks from today, sympathetically and pass appmpriate orders thereon

within a period of three months thereafter communicating the same to the
[ .

{Copy of judgment and order dated 24.07.2006 i armexed as

Ann Ciire-3%,

200
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(1

et

of the 3“&3:“1"-'% and order dated 24.07.2006 and his provious reprosentations
and praved [or consideralion of his case of transfer from Imphal to Guwahali
with atmost compassion and sympathy

Annexure-),
Thai in respond io ihe comprehensive represeniaiion daied 07.08.2006

aforesaid, the respondent-mo. 3 vide his impugned memorandum . no.

WSO /CAT]/ TRI/ IMP/BKK 12(26)/06/11877 dated 20.10.2006 informed the

applicani ihat Shri RK.Gajendra Singh vide his représeh‘tation daied

28.09.2005 having expressed his unwillingness for his transfer from

that his fransfer case would be considered in due course.

{(Copy of the impugned memorandum dated 20.10.2006 is

That the applicant most resp _cf_ﬁ,ﬂlv begs to submit that the resnondents
bonerey srmd fanne comoidasing the casc rme Som seovprapnrd o tlan mcmaalioasal
Sl ¥ U Wi DU i iV E 137 WL LaAl 01 le.l.lbl b I €% G FL&L AL i A I:J.LlLd.lli.

even though Lhere was a scope ol mutual transfer as slaled above and even

in spite of the genuine vroblems faced by the applicant wher such
E N o
mmgkimme ey desiam e b d o aem calasdier [ Y S S T T
l.].a_le.l\,i Al U LAULELY TRl | -~ L CUuvEe o0asis 1 t UL VL CaoU] it

{1} Shri E.Divakaran, T.A was ansforred from WSC, Bhubancswar to
WSC, Guwahali in Aprii'06 and wilhin a monih he managed 1o gel
his transfer from Guwahati o Kanchipuram.

{23 Shri Monohar Rajonk, warper, who was posted at Imphal in 2002,

(3) Following _n__'rl_ vees who were transferred to particular stations.
could manage to get then transferred to their respective places of

choice within a very short duration and the duration of their stay at

Bupers omarlionga
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i) Shri mdvapau Singh, (Ari Designer) working at W3C, Guwahali
;/. 1al r_fhm from 1994 to till date i abbut 12 vears in the same
place of posting

2) Mrs. Sulochana Borthakur, ' (Art Designer) working at WSC,
Guwahati Zonal office from 1991 to till date ie 15 vears in the same
aadamn AL mmndin o
}}j.l. LG VI }J Fo UL,

/\I}fﬂ“ ravm "“ m-’!r\t‘t LB EIINE ‘:1-; D 4 ] ’Wﬂ"(:}v‘l c‘l‘l'\{";‘l «—r £ T~ i1 ]
A EAIFV L VLA, Ax & J_lu-‘l.ly R T w LR o g ES A e VT E LT AR AE 1 I.LA.ED,LI.’ TV LA A &

permanent resideni of Manipur, who has compieied 3 vears ai Guwahaii
could be transferred at iImphal in his home station in order to accommodate

hati an commnaccianata oramnnag v 3]{~omai—- ral
hats on oo ? ¢ it tivol

AR e A Y] FeL R AR Ex Pt ]

v the
J oo
other incumbent who are continuously working for years together at
Guwahati can be considered for transfer andposting at Imphal in order to

e hag commlstséd R vaarc
£ a S

:1:‘.\;‘1: AL LRI LR D C AR R 8 D £ LR e <
service at Imphal. But the respondents imspite of his repeated
representation and also in view of their assurance did not take any further
U(‘f‘l’l 13'311?0 ll'l II\P IESP\')DQEHIS aex:rarrment in group \Pl Vﬁl VEI'V I'ECEITUY

But his case was not considered for posting at Guwahati on compassionate

ground for the reasons best known io the authorities. In the circumstances
stated above it is a it case for the Hon'ble Court io protect the right and

interest of the applicant and further be please_d to direct the respondents to

.
of the nresen

{1(\1'14"11";&1' tha cacoe o [

SASERLTINAY.Y Lrav,

compassionate ground.

it is stated that there is no frans
- " < _ e . N '
department and as such transfer and posting entirely depends on n the choice
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H { L : o mumble mitiler amiadd abla S mmtmn e 1l ntn .
L#E.(‘:S""‘\'TS ot th(‘: }."gh"'j a ﬂ'iu Fintiiey; 1d av;\ to umunb\, incir transicr an

w

emplovee like the applicant has to suffer due to absence of any fair transfer
y L / - g P PR B PP IR DRI SR Py
policy. Therefore Horn'ble Court be pleased to direct the respond its o

s of the s espondent department

That the applicant begs to submit that he has cempleted a tenure of more

than 3 {threeQ years at J‘.’Cf T'“ph..

1 v ag .p}-lﬁ]\ h HilnAd ‘an ku's

Hig thzava Slavar an or LELAN XL LN

‘iransier as per ihe profesSea-_poﬂcy of ihe Governmeni, more 30, in view of

the transfers, cited above and denial of the same to him is opposed to be

L
2
L.
]
g
o
S
2
o
i
=
)
2

Thai your applicani begs io siaie ihai due io non-consideration of his

izansfer from Imphal to Guwahati. The applicant has been undergoing

< o renmdal anr] ™ ] vafbney
TR E AN AT ALk iicea ELALLA p' q"h & .I.a& S CRALAS. I}P

allemalive, ihe appmzan‘t is approaching before ihis non ble Tribunai for .

‘moteanon of his 1eammate nghts and it i 15 a ht case for the Hon ble Tribunal
to interfere with and to protect the rights and interests of the applicant,

direciing ihe tespondenis io iransier the applicani from WSC, Imphai io

WSC, Guwahati.

‘4,17 That this ap;i}ication is made bonafide and for the cause of justice.

[
l"

2\
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For thai, ihe applicani’s minor daughier has been pursuing her siudies in

school at Guwahati and his ailing wife and old parents need his constant

oar and attanAdancn £ {Taye hatd T‘T;

L4
e anG anCnianiy u wa wanald. i .;S lltlu_t y

* .

civonic paiieni of severe hyperiension and bronchial disease and is under

constant treatment with CGHS Hospital, Guwahati.

For that, the applicant has been facing language problem in dealing with

the nnnrﬂp for dis _harg1 g hie (»Fﬁmg] duties. Thig nr(ﬂ'ﬂpm has heen

appreciated by his semior officer, the Dy. Director {De 1@1} ‘v’SC, Imphal

who vide his letter dated 03.03.2006 highiighted this problem to the
m"n}ﬂurp to the Director, WSC, ulw;_zhgi_:i and reql_;pc_h:ﬂ for cnnuﬂqn

PR SO P I mereard £
TAansLei O wal ""’P‘ licant as P.l ¥ GO 1GE,
Tor that in number of similarly situated cases, the respo dants havae

granted transfer to the employees on compietion of even one month to one
year of service at a particular station, but the same is being denied to the

nf oo afinw hic Tni e ot s (\F +henn
A 3 ER W LUJ. ..l.'.l u\JLI JA LN ~

years of sorvice at Imphal

which is discriminaiory and violaiive of Ariicie 14 and 16 oi ihe

Constitution of India.

For that, this Hor'ble Tribunal in its judgment and order dated ’24.0‘?,‘2606
in O.A.No. 17/2006, directed the raspondents to ('ﬁnnider the representation

f the applicant sympathetically, but the action of the respondents is
against the spirit of the said judgment and is done arbitrarily, unfairly and

Hegally.

For that. the applicant has submitied representations time and again
narrating his difficultes and prayed for his transfer from Imphal to
Guwahati but failed to get response which is opposed to the prindples of

natural justice.
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For that. due to non-consideration of his case of transfer from Tmphal to
Guwahati, the applicant has been suffering sericus mental anxities and

finandal osses,

1
Detuils of remedies exnEusied,

That the appiicant deciares that he has exhausted alf the remedies availabje

to and thers is no ather alternative remedy than to file this apphication,

Matteis not pievicusly filed or pending with aity otheir Cout,

The a plicant [urlher

Or any other Bench of the Tribumal regarding the subject matter of this

ton. Writ Petition or Sui

AL 3 o 5 £ 8 s XY -t S X SRR e —aitaldl LA TR G

T 3 [k |

under the facts and drcumstances stated above, the applicant tumbly

-

prays that Your Lordships be pleased to admit this application, call for the

&

records of the case and isgne notice € respondents 3 show cause as to

ERA N V- )

why the relief (s} souplit for in this application shiall not ve granted and on

perusal of the records and after hearing the parties on the cause or causes

that may be shown he pleaced to grant the following relief{c);

~ SvAL Y s
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“entre, Cuwahati on co \passionate

gmund and {uriher be pleased io direci ihe respondenis io frame a fair

transter policy in the light of the observation contained in para 3 of the

u sl “‘]l‘l C‘I‘I“F(\ el f‘l\‘l

-

Hon'ble Supreme Court judgment rendered in the case of Sarvesh Kumar

TT T 3

Awasthi -versus- U.P.jal Nigam and oihers reporied in {2063)ii, SCC,

page- 740.
Costs of the application.

A

Tribunal may deem fil and proper.

Inivrim vrder prayed for

- ..L}_.... wanlial FoN b miela:
ALY OuilT T8Glr 15y WO Wik

e Il

During pendency of the application, the applicant prays for the following

That the. Hon"ble Tribuns
cndency of this a*pphca
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Issued from
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ravapic at
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As 01v.an in the indey.
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VERIFICATION
I. Shri Bhupen Kumar Khangja_. 5/ 0- Shri Kesha Ram Khangia, aged about
46 years, presently w ki ‘g as Art Designer in the office of the
Development commissioner for Handlooms, Industrial Estate, Takyelpat,
~ ¥mphal- 795001, Manipur do hereby verify that the statements made in

‘Paragraph 1 to 4 and § t6 12 are true to my knowledge and those made in
Paragraph 5 are true to my legal advice and I have not suppressed any

material fact.

1

And Isign ihis verification on ihis ihe ié day of july 2007.
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Ministry of Textiles,
Weavers Serviee Cenldre,
Joawahar Naear, Khanaparn,
Guwahali781022

m——

. miem .-

Mo WHEJGAUFAdmn- 1(23)/2002/ 4 L0 L1 ‘ Daicd April 23, 20001,
2 | . _'_'___,/

ORDER 13| ety :

The trnnsfers of (he following ofiiciais are hereby ordered in public interesl |
o the Wenver Service Centres. as mentioned apains! thenr nmmess-

I Ifrom To

Cni 4 Name B Desipnadion
LR

Pl shi boieher, Art-Designer WSE, Bhubancswar | WSCL Bhagalpur

GG it AreDesigner | WEC, Bhagadpur WSC. Bhubancawar
WSsC Tmphal

kN f‘;;}.i;:i-.[‘l“.“]-{.ml:“'lvil(l{’,iE], Art-Designer L WsC., Guwahati

G VS R Gojendra Singh,

WEC Timphal T WSCL Guwahati

Art Designer

”\V;Q)-.(m.;-.,‘(inv&lﬁﬂih -

“Shi KCND DT, Weaver Grl | WSCLL Kolkata

2 The above mentioncd officials should be relieved of their dutics from the
with instruction o resort for duly to the Officef-in-
weithin the joining time as admissibie under rules,

/ .
(S.C. JAIN)

Durector

respoctive centres immedialely

Cona e of the renpoctive zontres

Copy for information & necessary action Lo
—

N . . . T 3 .
cd S/ Shri P.Mceher, G Kaliimuthu,, B.K. Khangia,

R Gojendra Singh, KN, Dutta ) of the respective contres.

1. Al oificial concern

2. Officer In charge \WSCs. Guwahti,/ Kollata/
Bhagalpur/Bhubaneswar/Imphal

3. The Addi. Deveispment Commissicuer for Hendlooms, Office of the
Development Cunmissioner for | landlcom, Udyoy Bhavan, New Delhi,

4. The Pay K Accounts Officer. PAO. Kollata.
5. The Officer-in-Charge, HIAT., Guwahati

6. CGuard file

Difector
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GOVERNMENT OF INDIA
MINISTRY OF TEXTILES,
WEAVERS’ SERVICE CENTRE,
JAWAHAR NAGAR, KHANAPARA,

GUWAHATI-22.
No WSC/GAU/Admn.1(4)/2002/ 38 32— Dated May 26, 2004
7> |
ORDER 2

In pursuance of order of the Director, Weavers’ Service Centre, Guwahati vide
» No.WSC/GAU/ Admn.1(23)/2002/3692-3705 dated 23.4.04/13.5.04, Shri B.K. Khangia, Art-
Designer of this office stands relieved of his duties in this office in the afternoon of 31//5/2004
with instruction to report for duty in the same capacity at Weavers’ Service Centre, Imphal ,

N
(HARI SHANKAR)

ASSISTANT DIRECTOTR (P) i/c.
To
Shr B.K. Khangia, Art-Designer
Weavers’ Service Centre,
Guwahati
Copy to :-
1. The Officer-In-Charge, WSC, Imphal He is requested to inform this
Office the date on which Shri Khangia reports for duty at his centre.

2. The Director, WSC, Guwabhati.

3. The Additional Development Commissioner for Handlooms,
Ministry of Textiles, Udyog Bhavan, New Delhi

4. The Director, L1LH.T., Guwahati.
5. The Pay & Accounts Officer, Pay & Accounts Office(Tex.), Kalkata.
6. The Accounts Section, W.S.C., Guwabhati.

7. Personal file of Khangia

8. (uard file. /

(HARI SHANKAR)
\}:L) ASSISTANT DIRECTOTR (P) i/c.



/7 To

Zir,

. ~ s | 47\4\{%—3

The Addifional Development Conuniscioner for Haindlooms, Qg
Office of the Development Commissioner far Handlooms
Udyag Bhawan, New Delld - 116017,

CUURGUGH FRoran CHAMIEL)

-

St Loy, 2004.
Feront requnst to reconsider my transier to mphal arepr ser’ ic 1 thereof.,
Ciddce Inter Hol WSCIGAAdN, 2260213694 datec I Apiil 2004 &

T P, mae
P70 Dy Zona,

Wil reference Lo the subject cited above and! ofiice lelter referred, | have the honour

o humbly submit my grizvances arising thereof as follows for your kind and justiliable

reoancidarntion,

ol aftar my wnnily sicnn in all aspects.

Srhoot,

S $14

Avprecait my wile has been undargoing orthopedic medical trealment compelling me to
Futhiermare, | had admilled m'y oniy daughter (12 years old} in new class in Maharishee

=
Cuvahati just fove Cavs before receiving the order, spending a considerable amount of

e The sohissl i ooun by privile ageiicy of wiich facility is not available at Imphat.

Fhave no knowtz2dae on local language of Manipur. Moreover, imphal is being considered

Gy insurgency proon loc2lity  Receiving the transier order under this situation left me in greal

dislrass,

‘hersfore | requast yeur honour to kindly reconsider the transfer order for w.hich |

humbla sybmit tha felloving -

f

fam junior to hir. At Chandra Rarooah A Desigrerwho is viorking at Guwahati &:ation

for fonsar period than mo.

Favouid also fike 1o state the name of the Mr. Tepan Das, A/D Agartala, WSC. who is a!30

working for tone paried »t a slation than me.

Fam aley submitiing the photocopy of the transfer order along with this letter, which is

self explanatory in natue for vour Land reconsideralign.

and, retention

Encl : As stated abowe

"

Advance CC’-J_y__‘.ig_b_rmtﬁ:gi"lO :

1.

]

Theretore, | 1ervently fequest your honour that | may not ba transferred from Guwahati
ol Gueahad nay be allovied to me under this situation. :

'
'
1
i

Art Designer

The Addl Developmeint Commissioner for Handlooms, (Advance Copy)
Clfice of the Devalgpnng Commilssioner for Handlooms

Utdvor Shavan, Mavs Pemi - 11, wiith & request to considor

Wy €7te G humanilatinn ground

T sty

I3

(I

ivmtee gl e s,

VUi e (0 (Fenal Ol

LA IS

i Hingar, Khnaeara, Gunahoti

VU T raanant to L il fone e D1y 0P ontstivn,

‘ lﬁ’*

(B, K, Khangia)



To : )j '
The Hon’ble Minister of Textile,

Govt. of India,
New Delhi-110011

(THROUGH PROPER CHANNEL)

Sub: Request for Transfer from WSC, Imphal to WSC, Guwahati-regarding.
Ref: Office order no. WSC/GAU/Admn.1 (23)/2002/3694 dt. 23.04.04 & 13.05.04.

Sir,

Kindly refer to vour office orders cited above in pursuance of which 1 have been
transferred and reteased from WSC, Guwahati (o join in WSC, Imphal in the same capacity.

Aiso, kindly refer to my representation dt. 19.05.04 during my service in WSC.
Guwahati to reconsider my -transfer from Guwahati due 10 some genuine reasons. However
getting no response from vour end, I have joined to my duties at WSC, Imphal on 08.06.04.

Here, I came to know that Mr. Atul Chandra Barooah, Art -Designer of WSC, Guwahati
is due to retire on 28.02.05 afier which one post of Art Designer 1s going to be vacant.

I, therefore, request vour kindself to consider my transfer back to WSC, Guwahati as
soon as the post of Art Designer is vacated by Mr. Barooah due to retirement on the following
grounds:-

Sir, my wife s undergoing orthopedic medical treatment for which she needs help in all
aspects (like doing household works, looking after education of my daughter reading in class V).

[ 'am the only son of my old aged parents (70 & 65 vears of age). Therefore, | have to
look after them in this age which is just impossible being posted in Imphal.

Also, I have no knowledge on local language of Manipur which is required during field
work, training/guidance (o weavers. The law & order situation of Manipur is also not good
which is affecting my health condition also (as | am suffering from hypertension now-a-days).

Therefore, | fervently request your honour to consider mv case sympathetically, to

transfer me back 10 WSC, Guwahati as soon as the post of Arnt Designer falls vacant.

Copy to:-To, The Officer in Charge

Weavers® Service Center, Imphal for
Information and necessary action.

(B K. KHANGIA)
Dated, the22ndDecember, 2004 Art Designer,
IMPHAL W.S C.IMPHAL
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Lo
The Directar
Weavers' Service Centre
Ministry of Textile
Govt. of India
UH'T Campus, Khanapara, Guwahati-22

Date : 17-02-2005

Sub:  Information on life threatening by insurgence group and thereof a fervent request

1o transfer to safer place preferring WSC, Guwahati .

Sir,

-

With due respect | beg to lay down the following few lines for your kind
consideration that, Sir, | was posted at WSC, Imphal on 18" June’2004 as a Art Designer.
As you are aware that, the state of Manipur is despite having lots of insurgency problems,
Sir I was working at WSC, Imphal seriously and honestly by facing not only various
problems but also taking so much of risk of my life. But Sir recently some underground
parties had demanded a huge ransom from our WSC, Imphal and was threatened over
telephone to collect the money from all of the staff member of the WSC, Imphal office
immediately otherwisc they have threatened to kidnap us basically of outsider of us.

Sir, as a oulsider we are now lotally in a lost and feeling very much insecurity in
is position, where nobody could able (o help us in this state. So, as per advice of local
persons and our stafl members of WSC, Imnhal, [ had to leave that place immediately to
safe my life so, like other outsider members of our WSC, Imphal staff [ was also leave
Imphal. Similar demands from other insurgency group arc also recciving by us time to
time since my joining .

Sir, this is not the single incident of Manipur, here such type of unwanted
inhuman activities arc happening in Manipur very oflen, in view of the above
circumstances along with the all of the olfice members , I also so much worried that
ncither we could concentrated in office works nor it could allow us 10 cat and sleep at
night properly,

Therelore, I request you kindly to transfer me from WSC, Imphal and put me
safer place of WSC, Guwabhati.

I shall be very happy and ever remain grateful to you if you can give me this
opportunity to works at WSC, Guwahali if possible.

With thanks and repards.

Copy to :
1. The Development Commissioner for Handlooms,

Udyog Bhawan, New Delhi-1 10011 Yours faithfully

¥

(B.K. KHANGIA)
ART DESIGNER
WSC, IMPHAL



To.

The Direclor, — 1 Q’ ~ ﬂ'ﬁﬁ\{W* 6
Weaver's Serviee Centre T

4 Ministry of Textile
Covt, of India
Khanapara, Jawaharnagar

| LILH.T Campus, Guwahati — 22

Dated, Guwahati the 227 January, 2005,

Sub: Request for transfer of my husband from W.S.C,
Imphal to W.S.C, Guwahati.

Sir,

. With due respect, I beg to fay down the following few lines for your kind
consideration,

Sir ,my husband Shri B. K. Khangia, Art-Designer, has been transferred

. from  WS.C,  Guwahati to WSC, Imphal  vide your letter No.

WSC/GAU/Admn. 1(23)/2002/3694 dated 23-04-2004 and 13-05-2004. My husband has

Joined there on 08-06-2004, since then I have been facing some domestic problems,
which is unbearabie for me being alone lady as detailed mentioned below :

. That Sir, our anly daughter is presently studying in a local school for whom it
ts difficuft to change the schaol only because to get similar education.
2, That, T am suftering form Chronic Arthritis problem and Diabetes patient

since Doctor, 2003 and still | am undergoing treatment under the supervision
of CGHS | Guwahati Medical Coltege. (Photocopy of my Medical Certificate
is enclosed).

3. My ailing old aged (About 70 years) mother-in-law is also staying with me
and she needs proper care in all respect. She also has been suffering from high
blood — pressure and is a diabetes patient.

4. It ts also difficult to run two establishment for me at Guwahati and another at
Impbal with such meager income.

Here it can be easily assessed that, what will be the difficulties for a
woman to look after her daughter and old aged ailing mothey-in-law without any male
person. :

In view of the above facts and circumstance, | carnestly request your
kindness to look into the matter very sympathetically and | hope you will do the

% needful for arranging transfer of my husband Shri B. K. Khangia, Aré:Designer from
|

W.S.C, Imphal to W.S.C, Guwahati, for ywhich act of your kindness I shall be remain
ever grateful to you.

Thanking you,

. Yours truly,

(Mrs. Rita Khangia)

j/&‘/é W/o Shri B.K Khangia
\})\{ t GPRA. Katabari
@N Near Ralaji Mandir & 37 N-High Way

Qtr. No. 4, Type -1V

Guwahati - 35,
Capy to:-

t. The Development Commissioner for Handiooms Ministry of Textile, Govt. of
[ndia, Udyog Bhawan, New Delhi - 110 011 with a request to consider my

husband case on humanitarian ground. Q\.\M\

(Mrs. Rita Khangia)

&
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ANNEXURE 2 8

=

CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATT BENCH

Original Application No. 177 of 2006.

Date of Order: This, the 24th day of July, 2006.

THE HON'’BLIE MR. K.V.SACHIDANANDAN,

Shri Bhupen Kumar Khangia

S/0 Kesha Ram Khangia

Working Aa:x Art Designer

Office of the bLevelopment Commissioner
for Handlooms, tiodustrial Fstate
Takyelpat, lLmphatl- /95001

Post Box No.18 (Manipnmr).

By Advocates 5H/5hri M.Chanda, S.Nath,
& Mrs. U.Dulta.

- Versus -

1. The Union of India

Represented by the Secretary to the
Government of India

Ministry of Textiles

New Delhi- 110 001.

Ministry of Textiles
Government of India
Udyog Bhawan-:

New Delhi - 110 011.

3. The Director
Weaver’s Service Centre
Ministry of Textiles
Government of India
Khanaparva, Jowaharnazgar
IT.I.H.T. Coampus
Guwahati - /31022.

q. The Officer-in-Charnas
Weaver’s Service Cenbre
Industrial Estate
Takyelpat, Imphal - 795001
Manipur.

By Mr., G. Baiszhya, Or.C.G.5.0.

VICE CHATIRMAN

. Applicant.

G.N.Chakraborty

The Development Conumissioner for Handlooms

we-RESPONdents.

oh
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SACHIDANANDAN, K.V.,(V.C.):

The applicant was appointed as Art Designer and
posied at Weaver's gervice Centre (wsC for short),
‘ Guwahati in the year 1989. Thereafter, he was

transferred in the year 2004 to WSC Imphal, Manipur vide
v

Annexure-1 orders dated 13.?.2004. Applicant submitted

representation tor reconsideration of his transfer

order. lHowever, he joined there on g8.6.2004. It is

stated that by the Annexure-l order one Shri R. K.

jendra singh, his eounterpart, was also transferred
m WsC, Imphal to WSC, Guwahati and he is working as
ch. Thereafter also, repeated reﬁresentations were
made on the grounds of problems of language, threat of
1ife etc. The applicant submits that he and his
counterpart Shri R. K. Gejendra singh have been working
in their respective places for almost two years-and both
had made representations for mutuel transfer vide
annexures — 9 & ¢ respectively wnhich is pending disposal
before the competent authority. ©On 17.2.2005 also. the
applicant submitted another representation (Annexure—?)
pefore the competent authority, which is also pending
disposal. Aggrieved by the said inaction the applicant

has approached this Tribunal by wa¥Y of this O.A. seeking

® the folliowing relicfs:—




," . - Q. ,3 .

“8.1 That the respo.rdeuts be directed to grant
transfer and posting of the applicant to
Weaver’s Service Centre, Guwahati on
compasslionate ground.
©.2 Costs of the application.
8,3 Any other relief(s) to which the applicant
' is entitled as the Hon’ble Tribunal may

deem fit and pfoper.”
2. I have heard Mr. S. Nath, .dearned counsel for
‘the applicant. Mr. G. Baishya, learned Sr.C.G.S.C.
represented the respondents. When the matter came up for
consideration, Mr. Narh  submits that he will ©be
satisfied if the applicart is permitted to file a fresh

comprehensive representation before the  competent

dircction 1o respondent No.3 to

-4/ for mutual transfer & Annexure-7 sympathetically. Mr.

G. Baishya, 5r.C.G.S.C. submits that respondents have no

objection in adopting su:h course of action.

§3- Accordingly, i1+ the interest of justice, this
!

{ Tribunal direcis the raspondent No. 3 or any other

competent authority to consider and dispose of the

Annexures-4 & 7 rec-resentations and also the

i comprehensive representa: ion, which will be filed by the
“applicant within two we.- ks from today, sympathetically

and pass appropriate orders thereon within a period of
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ANNEXURE 7 1

To,
The Director
Weaver's Service Centre,
Ministry of Textiles,
Govt. of India,
Khanapara, Jawaharnagar,

LLH.T Campus,
Guwahati- 781002,

(Through Proper channel)
Sub: - Transfer from WSC, Imphal to WSC, Guwahati; - Prayer for:

Ref: - Judgment and order dated 24.07.2006 passed in O.A. No. 177 / 2006
(Shri B.K Khangia -Vs- U.0.1 & Ors.) by the Central Administrative
Tribunal, Guwahati Bench.
Sir,

Most humbly and respectfully [ have to enclose herewith a copy of the
judgment and order daled 24.07.2006 in O.A. No. 177/2006 passed by Lhe
Hon’ble Central Administrative Tribunal, Guwahati Bench on the subject cited
above, which is self detailed. As directed in the same order, [ am submitting
herewith this representation, the facts of which have also been submitted earlier
before you by me vide my representation dated 27.12.2004 and 17.02.2005. copy
of which are enclosed herewith for your kind ready reference.:

That Sir, in compliance with your order No. WéC/ GAU/Admn. 1
(23)/2002/3694 dated 23.04.2004. I have joined my duties at WSC, Imphal w.ef,
08.06.2004. Since my joining there, I have been submitting representations for my
re-transfer from WSC, Imphal at WSC, Guwahati and I explained my difficulties
therein. In this context I bring the following facts before vou once again tor }'four
kind consideration.

That Sir, .my wife is a patient of chronic Arthritis and diabetes and is

&)\' hunder the medical supervision of CGHS., Gauhati Medical College. This apart.
my old and ailing mother (about 70 vears age) is staying at Guwahati, whois also
a patient of high blood pressure and diabetes. Both of them need my constant

attendance and care inevitablv.

&
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That Sir, my only minor daughter who has been undergoing her studies in
Class VII at a reputed School at Guwahati and is in a crucial stage of her studies
needs my parentai care badlyv for her studies.

That 5, in discharging my normal duties as Art Designer, 1 have to
render my services B aany cases to the Sodieties, NGOs and SHGs in rural areas
where I am reguired to deal in local linguage 1e. Manipuri. But since I am not
conversant in Manipuni language, 1 have been fadng great problems in
interactngz with the locai weavers and thereby failing to do justice to my duties.
This aspect has been brought to yowr notice by the Deputy Director (Design),
WSC, Iinphal also vide his letier-dated 03.03.06 (copy eaclosed). I is relevant to
mention here that Shui R.K. Gajendra Singli, Art Designer who was fransterred
from WSC, Guwaliati has also been facing the same problem at Guwahati and he
has also applied for his transfer from WSC, Guwahali tlo WSC, Inpbal. As such, I
praved 1ot oy mutual transfer from WSC, imphal to WSC, Guwahati vice Shri
R K. Gajendra Singh even without the benelit of T.A. etc; but the same has not
been considered. |

Under the circunstances stated above. | pray yowr Honour Kindly to
consider my case with your utinest compassion and sympathy and transfer me
back from WSC, Imphal lo WSC, Guwahali and for this act of vour kindness, 1

shall remain ever grateful to vou.

Enclo: -

1 Copy of judgment and order dated 24.07.00
2) Copv of representations dated 27.12.04 and 17.02.05
3y Copy of detter dated 03.0%.08 of

Deyuty Director (Design), hniphal

Youzs faithiudly

Date: 07 -C¥ "V (B.K. KHANGIA)
Axt Designer.
Weaver’'s Service Cenire,

Imphal.
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)
Regd. A/D. ?
Government of India
Ministry of Textiles
Weavers’ Service Centre
&
Regional Designs Centre
[IHT., Campus, Jawahar Nagar
Khanapara, Guwahati-22

No. WSC/GAU/TRI/IMP/BKK-l'2(29]/06/;5;_’/72 Dated October 20, 2006

MEMORANDUM

With reference to the comprehensive representation dated 07-08-
06 Shri B.K. Khangia, Art-Designer, WSC., Imphal and order of the Honble
Central Administrative Tribunal {CAT),Guwahati Bench, Guwahati dated 24-07-
2006 is hereby' informed that on perusal of the records of this office, this
zonal Directorate is unaware relating to submission of Annexure 4 & 7 .His
representation dated 22/12/04 as listed in Annexure -4 against the above O.A.
addressed to the Hon'ble Ministry of Textile, Govt. of India, New Delhi-110011
and copy to the Officer-in-Charge, WS&%,. Ilrpphal and the rest representation
dated 17/02/05 as Annexed at - 7Aiv‘§’§'* addressed to the Director, WSC.,
Guwahati, and copy to the DCH., New Delhu

2. As being the competent authority of this office, he is to inform
that as per the order of this office No.WSC/gau/Admn-
1(23)/02/3694 dated 23.4.04/13.5.04 Shri B.K. Khangia, Art-
Designer has been transferred from WSC., Guwahati to WSC,,
Imphal .Accordingly he has joined at WSC., Imphal on 08-06-04.
He has been transferred from Guwahati to Imphal basically in

2(a) It is true that Shri A.C. Barooah, Art-Designer, WSC,,
Guwhati retired on 28-02-05 after attaining the age of
superannuation . As per the RRs, the post requires to be
filled by D.R .and hence it requires approval from the
Screening Committee constituted for the same . The said
S.C. has not approved for filling up the post alongwith
some other posts of this Dept. and subsequently these posts
have been abolished .At present there is no vacant post of
Art- Designer at WSC., Cuwahati

2(b) As per terms and conditions of appointment, he is liable to
transfer any part of the Fast Recgion, comprising in the
centres of the State at Manipur, Tripura, W.B., Bihar
Orissa and apart from As om.

C\I}i‘j 3. The representation dated 17/02/05 as listed at Annexure - 7 in
the O.A. No. 177/06 was addressed to the Director, WSC.,
Guwahati, and copy to the DCH., New Delhi. After careful
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consideration of the representation, it is to inform that the
representation should have been submitted to the Officer-in-
Charge, WSC,, Imphal as he (WSC, Imphal) has been discharging
his duties like issue related to the Law and order situation of the
concerned State Govt. . If he had submitted the representation
there , the concerned authority would have taken care for security
arrangement in time in consultation with the State Govt.

3(a) It may be reiterated that as per terms and conditions of his
appointment, he is liable to serve any part of East Region/
s India.

4 In regards to the Comprehensive representation dated 7-8-
06 submitted by Shri Khangia on the ground of mutual
transfer in between Shri R.K. Gojendra Singh, Art-Designer,
WSC., Guwahati and with him are concerned, Shri R.K.
Gojendra Singh, Art-Designer has informed vide his
representation dated 28-9-05 that he has settled down well
in Guwahati and his children have also been got admitted in
Kendriya Vidyal ava, Guwahati and hence he has shown his
unwillingness.to go on transfer to Imphal for the time being
as it will hamper the academic life_of his . children_as. well as
it will cause for_some disturbance to him and hence he has
prayed to continue his Service at Guwahati . -

However, his transfer case will be considered in due course e
- \ :

. :\9‘1‘. Lt :7\,{ o
) " K.K.-BAVISKAR)
Director
o, :
/ Shri B.K. Khangia,
Art-Designer,
WSC., Imphal
Copy to: 1. The Officer-in-Charge,, WSC., Imphal.

2 The Addl. Development commissioner for Handlooms,
Office of the D.C.(Handlooms), New Delhi

& 7/

4

(K.K. BAVISKAR)
Director



